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 EXPORT-IMPORT  BANK  OF  INDIA
 BILL

 MR,  DEPUTY-SPEAKER:  Now,
 the  House  will  take  up  next  item  on
 the  agenda.  Shri  R.  Venkataraman  to
 move  the  Bill.

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN):  Sir,

 I  beg  to  move: *

 “That  the  Bill  to  establish  a  cor-
 poration  to  be  known  as  the  Ex-
 port-Import  Bank  of  India  for  pro-
 viding  financial  assistance  to  ex-
 porters  and  importers,  and  for  fun-
 ctioning  as  the  principal  financial
 institution  fer  coordinating  the
 working  of  institutions  engaged  in
 financing  export  and  import  of  goods
 and  services  with  a  view  to  promot-
 ing  the  country’s  international  trade
 and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken
 into  consideration.”

 Hon,  Members  are  aware  thar  the
 question  of  ,etting  up  थ  specialised
 institution  for  financing  our  interna-
 tional  trade  has  been  considered  by
 a  number  of  committees.  The  ,etting
 up  of  an  export  import  ban  was  ear-
 lier  considereg  somewhat  premature
 and  instead  the  international  financing
 Wing  wag  established  within  the  In-
 dustrial  Development  Bank  of  India
 to  help  discharge  the  functions  of  an
 export  bank.  In  view,  however,  of
 the  growing  import  bill  ang  the  need
 to  expand  our  exports  in  the  face  of
 keen  inte~national  competition,  it  was
 recognised  that  the  time  had  come  to
 establish  an  institution  which,  apart
 from  coordinating  the  activites  of
 other  institutions  engaged  in  financing
 exports  could  also  adopt  innovative
 approaches  necessary  to  meet  the
 needs  of  the  contemplateg  expansion
 in  our  foreign  trade  and  the  growing
 needs  of  the  exporting  community.
 The  Government,  therefore,  decided
 to  set  up  an  Export  Import  Bank.
 ह

 “Moved  with  the  recommendation  of  the  President.

 Bank,  its  management,  yesources  and
 functions.  J  would  only  like  to  draw
 their  attention  to  some  of  the  more
 salient  features  of  the  Bill

 The  Export  Import  Bank  15  being
 set  up  ag  a  statutory  corporation  fully
 owned  by  Government  go  that  the
 Bank  has  the  necessary  status,  op6-
 rational  flexibility  ana  acceptance  in
 the  international  trade  and  finance
 community  ang  at  the  same  time,  the
 Government  is  able  to  provide  effec-
 tive  direction  to  the  policies  of  the
 bank,

 The  genera]  direction  and  manage-
 ment  of  the  Bank  shal]  vest  in  the
 Board  of  Directors  of  the  Bank  which
 woulg  have  nominees  not  only  of
 Government,  the  Reserve  Bank  and
 the  Financial  Institutiong  but  also  of
 the  exporting  community.

 The  Export  Import  Bank  wil]  con-
 centrate  on  grant  of  deferred  pay-
 ment,  credit  of  medium  and  long  term
 duration  and  on  issue  of  guarantees
 either  by  itself  oy  in  consortium  with
 commercia]  banks,  It  woulg  also  ex-
 tend  refinance  facilities  to  commercial
 banks  in  respect  of  the  export  credits
 granted  by  them.  Short  term  export
 credit  will  continue  to  be  handled  by
 commercial]  banks  and  the  Export  ?ा-
 port  Bank  will  handle  such  transac-
 tiong  only  when  specially  equired.
 The  Bank  will  also  undertake  mer=
 chant  banking  ang  development  kank-
 ing  functions  as  considered  necessary
 finance  promotional  activities  and
 undertake  counselling  services.

 Care  has  been  taken  to  sce  that
 adequate  resOurees  are  aVailavle  to
 the  new  institution  for  the  perfor-
 mance  of  itg  severa]  activities.  Thus,
 apart  from  its  paid-up  capital,  its
 resourceg  would  include  loang  from
 Government  ang  market  borrowings
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 by  sale  of  bonds  and  debentures,  The
 Bank  will  be  able  to  enter  the  inter-
 national  money  market  and  raise  for-
 eign  exchange  loans  ag  and  when  re-
 quireqg  subject  to  an  overal]  control
 by  Government.  It  ig  also  proposed
 to  allow  the  Export  Import  Bank
 access  to  the  short  term  anq  long

 sa
 funds  of  the  Reserve  Bank  of

 The  Bill  further  provideg  for  the
 establishment  of  a  special  fund  to  be
 called  the  Export  Development  Fund.
 Thig  Fund  ऋ  be  used  mainly  on  re-
 search,  training,  survey,  market  intel-
 ligence  ete.  in  connection  with  India’s
 international  trade,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  What  about  CIA
 Intelligence?

 SHRI  R,  VENKATARAMAN:  ह  will
 answer  it  when  I  reply.

 SHRI  JYOTIRMOY  BOSU;  You
 have  your  Cabinet  colleague.

 SHRI  R.  VENKATARAMAN:  Ag  I
 have  said  before,  the  management  of
 credit  and  investment  finance  for  ex-
 port  promotion  in  an  increasingly  com-
 petitive  international  market  ig  becom-
 ing  more  and  more  complex,  It  15,
 therefore,  our  intention  to  establish  the
 Export  Import  Bank  ०  a  flexible  and
 a  strong  institution  capable  of  res-
 ponding  quickly  gnd  effectively  to  the
 legitimate  demand,  of  the  exporting
 community,  particularly  in  the  field
 of  project  exports,  I  am  _  confident
 that  the  new  Bank  wil]  achieve  the
 objectives  for  which  it  is  being  set  up
 ang  J  would  request  the  hon,  Mem-
 bers  to  extend  their  full  suppor,  for
 the  setting  up  of  this  new  organisation.

 I  now  request  that  the  Bil)  may  be
 taken  up  for  consideration.

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  the  Bill  to  establish  a  cor-
 poration  to  be  known  as  the  ;
 Port-Import  Bank  of  India  for  pro-
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 viding  financia]  assistangg,  to  ex-
 porters  and  importers,  and  for  func-
 tioning  as  the  principal  financial
 institution  for  co-ordinating  the
 working  of  institutions  engageq  in
 financing  export  and  import  of  goods
 and  gerviceg  with  a  view  to  pro-
 moting  the  country’s  international
 trade  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 Now,  Mr.  George  Fernandes  has
 made  a  submission.  J]  wil]  read  it  out.
 Under  Rule  109,  he  gays,  he  wants  to
 move;

 “That  the  Debate  on  the  Bil]  be
 adjourned.”

 On  his  letter,  I  will  now  give  my
 decision.  Rule  109  gay,  that  at  any
 stage  of  a  Bill  which  is  under  discus-
 sion  in  the  House,  थ  motion  that  the
 debate  on  the  Bill  be  adjourned  may
 be  moved  with  the  consent  of  the
 Speaker.  Now,  I  am  not  giving  my
 consent,

 x  hrs.

 SHRI  GEORGE  FERNANDES
 (Muzaffarpur):  Sir,  the  ‘Business
 Standard’  ctate,  that  there  is  a  o2rron
 who  is  a  C.LA,  Agent  in  the  Cabinet.

 (Interruptions)

 SHRI  SATISH  AGARWAL  (Jai-
 pur):  Let  the  Government  contradict
 it.

 MR,  DEPUTY-SPEAKER:  ।  have
 given  my  decision.  I  am  nor  giving
 my  consent,

 SHR:  SATISH  AGARWAL:  We  do
 not  doubt  the  integrity  of  the  Cabinet
 members,

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  have
 not  given  my  consent.

 SHRI  GEORGE  FERNANDES:  Will
 you  please  ask  the  Government  to
 make  q  statement  on  this?
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 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  I  am  se¢king  थ  clarifica-
 tion  from.  you.

 MR.  DEPUTY-SPEAKER:  No,  no.
 There  is  no  discussion  now  on  this,  He
 asked  for  my  permission  and  I  have
 said  that  I  am  not  giving  my  consent.

 PROF,  K.  K.  TEWARY  (Buxar):
 Sir,  on  many  occasions  the  Chair  has
 ruled  that  on  the  basis  of  the  news-
 Paper  report,  nothing  can  be  discus-
 sed.

 SHRI  GEORGE  FERNANDES;  The
 report  says  that  the  Home  Minister  is
 convinced,

 MR,  DEPUTY-SPEAKER,  Now,  Mr.
 TR.  Shamanna  to  move  his  Amend-
 ment,

 SHRI  :.  R.  SHAMANNA  (Bangalore
 South):  I  beg  to  move;

 “That  the  Bill  be  circulateq  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  September,
 1981.”  (1)

 MR,  DEPUTY-SPEAKER.  Mr.  Mool
 Chand  Daga  to  move  his  amendment.

 SHRI  MOOL  CHAND  DAGA  (Fali):
 I  beg  to  move:

 “That  the  Bil]  to  establish  a  cor-
 poration  to  be  known  ag  the  Export-
 Import  Bank  of  India  for  providing
 financial  assistance  to  exporters  and
 importers,  and  for  functioning  as
 the  principal]  financial  institution  for
 co-ordinating  the  working  of  institu-
 tions  engageq  in  financing  export  and
 import  of  goods  and  service,  with
 a  view  to  promoting  the  country’s
 international  trade  ang  for  matters
 connected  therewith  or  incidental
 thereto,  be  referred  to  ०  Select
 Committee  consisting  of  11  mem-
 bers,  namely:—~

 Shri  Satish  Agarwal
 Shri  Xavier  Arakal
 Shri  Dalbir  Singh
 Shri  Ashok  Gehlot
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 Shri  Nihaj  Singh
 Shri  Ratansinh  Rajda
 Shri  Bhola  Raut
 Shri  Tapeshway  Singh
 Shri  Atal  Bihari  Vajpayee
 Shri  R.  Venkataraman;  and
 Shri  Mool  Chand  Daga

 with  instructions  to  report  by  the
 Ist  December  1981.”  (14)

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  this  venture  of
 having  an  Export-Import  Bank,  ac-
 cording  to  me,  amounts  to  cutting
 your  own  pocket  and  starving  your-
 self.  We  have  become  the  most  starv-
 ed  nation  in  the  world.  On  the  one
 hand  we  are  importing  edible  oil
 valued  at  over  Rs.  600  crores  and  cn
 the  other  we  are  exporting  groundnut
 kernels,  On  the  one  hang  we  are  im-
 porting  milk  powder  mixed  with
 bacterig  and  on  the  other  we  are
 exporting  the  maximum  quantity  of
 oil  cakes,  Today,  after  33  years  of
 independence—out  of  33  years  about
 308  years  of  Nehru.  dynastic  rule—
 this  country  hag  become  dependent  on
 imports  of  basic  items  like  wheat,
 sugar,  milk,  edible  oil,  cement,  steel,
 Australian  Pulses,  ete.  The  Australian
 farmers  have  now  taken  up  to  pulse
 cultivation  foy  Indian  markets,

 PROF.  K.  ए.  TEWARY:  Sir,  refe-
 rence  to  ‘Nehru  dynastic  rule’  must  be
 expunged  from  the  proceedings.

 MR.  DEPUTY-SPEAKER:  I  wil]  go
 through  the  records,  Anything  un-
 parliamentary  would  definitely  be
 expunged.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  will
 look  into  it,

 SHRI  JYOTIRMOY  BOSU:  The
 result  ig  more  impoverishment  in  the
 country  and  more  enrichment  of  the
 capitalist  nations.  Sir,  it  ig  a  mutter
 of  deep  ghame  and  immense  danger
 that  the  country  has  kecome  depen-
 dent  on  imports  of  vital  basic  items.
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 And  the  outcome  is  political  subser-
 vience.  You  have  mo  metal  or  any
 other  right;  you  have  not  the  strength
 to  fight  Americans  and  you  cannot
 survive  without  their  commodities  and
 money.  That  ig  your  planning.  We
 happened  to  have  the  honour  of  be-
 ing  one  of  the  poorest  nations  in  the
 world  and  if  ।  remember  correctly,
 ‘we  are  among  the  three  poorest
 nationg  in  the  world,  Ethiopia,  Bangla-
 desh  and  India.  We  are  in  this  roll
 of  honour  after  3  yearg  of  planning.

 The  main  job  of  this  bank  wil]  be
 to  give  al]  the  national  natura)  re-
 sources  and  the  cheapest  Indian  labour,
 -  total  combined  effort—at  a  highly
 subsidised  and  at  a  fraction  of  the
 legitimate  value  to  the  richer  people
 in  the  world.  Shri  Venkataraman  is
 in  8  position  to  understand,  but  I  have
 great  doubts  whether  many  of  his
 colleagues  will  understand  it.  Let
 Shri  Venkataraman  enlighten  us,  what
 ig  the  gifference  between  this  pattern
 of  trading  and  the  pattern  of  trading
 and  business  which  was  there  when
 We  were  a  subjugateg  race,  the  colo-
 nia]  pattern.  We  are  gelling  finished
 goods  as  raw  material,  for  example
 tea,  textiles,  jutes  goods  ang  so  many
 other  items.  We  are  selling  semi-
 finished  goods  as  finished  good,  to
 bypass  the  law,  for  example  export
 of  hideg  and  skins.

 You  have  the  slogan  ‘export  or
 perish’,  But  by  exports  what  we  earn
 ig  only  a  fraction  of  the  end  price,  I
 have  compileq  a  chart  of  prices  for
 tea.  What  do  the  end  consumers  py
 for  the  loose  tea?  We  calcuiated  and
 x8  found  that  they  pay  between  8  to
 14  times  of  what  we  get  here  at  the
 port  of  shipment  and  the  entire  :noney,
 the  difference  between  the  consumer
 price  and  the  producer’s  price  is  being
 grabbed  by  the  multi-nationalg  in
 between.  The  other  day  I  have  been
 to  Madras  to  see  the  shoe  industry
 and  the  tanning  industry.  We  found
 that  shoes  were  being  manufactured
 for  export  to  Denmark.  There  were
 ladies  shoes,  rubber  gole,  good  and

 the  shop  to  find  out  how  much  they

 Shri  Venkataraman  ig  now  doing  the
 job  for  the  recipients  of  Rs,  520,

 I  compare  the  Indian  balance  of
 trade  with  a  reservoir  where  the  inlet
 Pipe  is  1”  and  the  outlet  pipe  ig  2”.
 You  may  push  in  ag  much  water  as
 you  want  through  this  1”  pipe,  but
 your  reservoir  wil]  remain  dry;  your
 balance  of  trade  will  be  at  a  deficit
 and  it  will  be  a  growing  deficit.  You
 cannot  escape  from  that.  The  white
 tapitalists  would  not  allow  you  to
 have  even  a  reasonable  portion  of  the
 earnings  that  you  make.  ‘Your  eco-
 nomy  wil]  be  dictated  by  the  capitalist
 nations  and  the  Americans  are  head-
 ing  the  team.  I  will  give  you  enough
 examples

 Besides  this,  there  are  instances  of
 massive  invoice  manipulations  «As
 Chairman  of  the  Public  Undertukings
 Committee,  we  had  the  opportun:ty
 to  examine  certain  establishments  of
 Shri  Vankataraman.  Here  is  a  report
 on  economic  offences.  Shri  Vankata-
 raman  would  have  perhaps  seen  the
 report  on  the  Jute  Corporation  of  India
 also,  There  were  economic  offences.
 You  will  see  the  invoice  mampulation
 galore.  And  the  Committee  has  re-
 commended  prosecution  of  the  Direc-
 tor  of  Enforcement,  Mr.  Jain,  and  the
 Deputy  Director  of  Enforcement,  Why?
 Because  they  were  hand  in  glove.  In
 one  under-invoicing  case,  it  wag  found,
 in  the  House  of  Jettis,  Singhania  in
 only  one  item  Rs.  49.5  lakh  wag  dis-
 covered.  What  are  you  trying  to  do
 Mr.  Venkataraman?  And  they  went
 to  a  drill.  They  got  hold  of  Indian
 Civil  Servants.  They  are  neither
 Indian  nor  civil  and  the  service  was
 never  known  to  them.  MG.  Kaul  is
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 dead and  gant.  Let  him  be  whete he
 ly  or  wherever  ip  not.  Do  you  know
 that  they  adinitteg  after  examining
 the  Chamberg of  Commerce  spokes-
 men,  who  themselves were  the  culprits
 that  the  involve  manipulation is  ०
 the  extent  of  Rs,  -  crores  here.

 that  the  country  is  losing  nothing
 short of  Rs.  1500  crores  a  year  through
 invoice  manipulation  alone.  I  have
 come  to  politicg  from  a  commercial
 house  and  I  know  how  subtly  it  is
 done.  But  who  can  makg  this  Gov-
 ernment  understang  because  they
 know  they  owe  their  positiong  to  these
 people.

 Sir,  on  the  one  hand  this  is  the
 position,  on  the  other  18  the  import  of
 unnecessary  surplus,  outdated,  sub-
 standard  items  व  inflated  price.  And
 what  igs  the  position  Mr.  Venkata-
 raman?  Ag  a  seller,  you  are  at  the
 buyers’  market  ang  ag  व  buyer,  you
 are  operating  in  the  sellers’  market.
 Next  to  you  is  the  gentleman  from
 Gujarat,  who  understands  business.
 But  I  don’t  understand  whether  after
 coming  here  you  will  be  able  to  talk
 about  the  business  sensibly.

 Sir,  the  economy  of  this  country  is
 in  the  hands  of  the  Americans,  Now
 the  report  comes  CIA  man  is  in  the
 Ministry.  Four  clues  have  been  given.
 It  is  fixed  in  the  Ministry  of  Industry
 ang  that  the  Minister  is  known,  it  is
 alleged,  to  have  a  very  close  -
 tion  with  a  big  house  in  North  India,
 One  of  the  big  fives  in  the  country.
 He  ig  the  paper  tycoon,  sugar  tycoon,
 tycoon in  everything.  May be  he  is
 his  commander-in-chief's  emissery
 Plenipotentiary.  You  cannot  disown.
 You  don’t  hurt  the  bloody  plenipo-
 tentiary  even  when  in  danger.  How
 has  your  Rg,  4,500  crores  come,  secret
 clauses  will  be  divulgeq  which  will
 put  you  under  political  disadventage.
 Sir,  the  ऋणआ  Sshibs  of  the  new
 culture,  and  I  say  with  deep  regret
 ang  shame  ig  this  country,  we  bullocks
 have  been  made  to  earry  the  beef.

 We  bullockg  have  bee,  made  to
 ०  the  beef.  That  jg  the  policy
 We  ate  following.  Sir,  I  can  tell
 you  this  much  that  no  multi-
 national  oy  big  house  will  stay
 One  day  if  are  unable  to  do
 invoite  manipulation  in  the  country.

 Sir,  I  have  already  asked  Mr,  Ven-
 kataraman  to  go  through  the  Econo-
 mic  Offences  Report.  In  one  case  a
 crore  and  a  quarter.  British  companies,
 Bungee  and  Company,  Louis  preyffus,
 Bird  ang  Company  Joot  unchecked,
 Pay  the  money  at  the  right  place  to
 the  right  person,  right  amount,  nobody
 ig  touched.  You  can  get  holg  of  the
 Report  ang  you  explain  to  the  House
 why  Mr,  Jain,  Joint  Director  of  En-
 forcement,  Deputy  Director  of  Enforce-
 ment,  Mr  Kaul  were  not  prosecuted,
 They  cannot  be  prosecuted  because
 they  blackmail  the  politicians.  They
 will  say  I  have  got  thi,  chit  and  I
 have  got  that  chit.  You  cannot  touch
 us.

 Sir,  why  this  Bill  now?  It  was
 thought  about  earlier.  May  I  tell  Mr.
 Venkataraman,  whether  you  admit  or
 nat.  के  के  के  के

 MR.  DEPUTY-SPEAKER,  You  have
 not  heard  him  saying  that  he  wag
 moving  the  Bill.  He  said  that  he  is

 SHRI  JYOTIRMOY  BOSU:  Why
 thig  Bill  now?  Let  ug  be  somewhat
 serious.  It  is  a  very  serious  matter.

 MR,  DEPUTY-SPEAKER.  I  am

 very  happy  he  is  very  serious.

 SHRI  JYOTIRMOY  BOSU:  There
 is  an  English  saying—it  cannot  be
 taken  literally—“One  should  not  throw
 pearls  before  swines-’

 SHRI  R.  VENKATARAMAN:  The
 question  is  which  is  the  sWing  and
 what  are  the  pearls.

 SHRI  JYOTIRMOY  BOSU:  ‘You  are
 in  the  Treasury  benches.  “Heady  ।

 win;  tails  you  lose.  The  king  can  do
 No  wrong.”
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 The  booster  ig  the  Tandon  Com-
 mittee  report.  Who  is  Mr.  Prakash
 Tandon?  Who  ig  this  super-author?
 A  life-time  servant  of  the  largest
 multi-national  in  the  country,  viz.
 Hindustan  Lever.  I  have  known  it  in
 Britain  as  Unilever.  Levers  of  the
 universe.  They  controlled  everything.

 In  the  socialist  countries,  i.e.  after
 the  whole  of  East  Europe  went  red,  if
 I  remember  correctly,  they  lost  240
 Yactories  ang  industries.  Communists
 can  deal  with  them.  Now  Indig  has
 become  g  New  pasture  and  leoting
 ground.  This  Prakash  Tandon  ig  the
 handmaiq  chap,  the  Brown  Sahib  of
 the  multi-nationals.  Ang  this  Hindus-
 tan  Lever  were  caught  in  their  com-
 pound  adulterating  oi]  for  production
 of  Dalda  at  Ghaziabad.  They  spent  a
 lot  of  money  and  got  out  of  it,

 Now  we  hav,  got  a  great  man:  one
 of  the  key  figures  of  1966  devaluation,
 Shri  Lakshmi  Kant  Jha.  He  i,  the
 Super-Finance  Minister.  Mr.  Ven-
 kataraman,  I  don't  want  to  make  you
 feel  small.  H,  is  your  Super-Finance
 Minister.  He  is  the  chairman  of  the
 Economic  Policy  Division.  You  be-
 come  the  accountant.  He  becomes
 the  managing  director,  You  have  no
 say.  And  the  supreme  godfatherg  are
 the  Americans,  the  Pentagon,  Wash-
 ington,  International  Monetary  Fund
 and  the  World  Bank.  **They  take  in-
 structions  from  there.  They  come  for
 taking  instructions,  ang  go  for  taking
 instructions.  That  is  how  it  ig  done.

 I  caution  you,  Mr.  Venkataraman,
 that  these  Internationa,  Monetary
 Fund  transactiong  ang  the  treaty  or
 agreement  may  prove  to  be  the  politi-
 cal  grave-yard  for  you.  Kindly
 remember  what  happened  to  Mr.  C.
 Subramaniam  jin  1966,  Remember
 what  happened  to  Mr.  Asoka  Mehta
 and  Mr,  Sachin  Chaudhuri.

 PROF,  ह.  K.  TEWARY:  I  rise  on  a
 point  ०  order.

 **Expunged  as  ordered  by  the  Chair.
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 SHRI  JYOTIRMOY BOSU:  Sir,  do
 you  allow  the  ruling  party  members
 to  interrupt al]  the  time?

 PROF.  K,  ह.  मम  I  am  ona
 point  of  order.  (Interruptions)  He
 hag  been  levelling  charges  indiscri-
 minately,  He  hag  mentioned  many
 individuals,  He  has  mentioned  Mr.
 Jha  as*  *  ०  multi-nationalg  and
 America,  I  would  like  to  know
 whether  he  hag  given  in  writing  be-
 fore,  that  he  would  like  to  raise  this
 matter  in  the  House.

 MR.  DEPUTY-SPEAKER:  I  will
 go  through  the  records.

 PROF,  K.  K.  TEWARY:  This  should
 not  go  on  record.

 SHRI  JYOTIRMOY  BOSU:  Does
 Mr,  Venkataraman  require  the  assist-
 ance  of  Mr.  Tewary?  Am  ।  to  repeat
 that  ।  am  throwing  pearls  before
 swines?

 Sir,  it  is  a  very  serious  and  impor-
 tant  matter.  Ig  somebody  ‘wants  to
 become  थ  Deputy  Minister,  we  will
 plead  with  the  Prime  Minister.  But
 this  is  not  correct  (Interruptions)

 MR,  DEPUTY-SPEAKER:  1०  per-
 sonal  accusations.

 SHRI  JYOTIRMAY  BOSU.  I  would
 repeat,  ag  a  person  who  respects  Mr.
 Venkataraman:  “Remember  the  days
 of  1966.  What  happened  to  Thiru
 Commission,  Shri  Asoka  Mehta  and
 Shri  Sachin  Chaudhuri?  What  hap-
 peneq  to  them?  I  only  caution  you:
 ILM.F,  may  be  the  politica)  graveyard
 for  you.”  I  have  given  a  notice  for
 saying  it  on  the  Table  of  th,  House.
 Now  I  would like  to  lay  it  on  the
 Table  of  the  House.  Mr,  Venkatara-
 man,  i¢  I  remember,  had  said  that  he
 wolud  make  it  public—Prakas},  Tan-
 don  Committe,  Report.  Since  he  did
 not  do  it,  I  had  to  obtain  a  copy  of  it
 through  dubious  means:  and  I  have  to
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 MR,  DEPUTY-SPEAKER:  I  will
 examine  it.

 AN  HON.  MEMBER:  He  is  casting
 an  aspersion.

 SHRI  JYOTIRMOY  BOSU:  No  as-
 persion.

 PROF  MADHU  DANDAVATE
 (Rajapur):  He  ig  casting  an  aspersion
 on  himself,~

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  There-
 fore,  I  shall  not  expunge  it,

 SHRI  JYOTIRMOY  BOSU:  Rule
 380  does  not  cover  it.  He  had  pro-
 miseg  to  make  it  public.  Mr,  Venka-
 taraman,  wil]  you  kindly  tell  us  why
 did  you  not  do  it?  Therefore,  I  had
 to  take  this  task  and  do  it,

 MR.  DEPUTY-SPEAKER:
 go  through  it.

 I  will

 SHRI  JYOTIRMOY  BOSvU:  I  will
 quote  from  that  Report.  On  page  5,
 it  says,  “Undue  bias  towards  import
 substitution.”  Can  you  imagine  about
 it?  They  talk  about  self-reliance  and
 soon.  On  page  5,  it  says  as  follows:

 “Export  profitability  ig  lowered
 by  undue  bias  towards  import  subs-
 titution  in  trag,  policy  higher  rela-
 tive  rates  of  inflation  compareg  to
 inflation  abroad  and  an  inappro-
 Priate  exchange  rate.  An  effective
 export  strategy  must  counter  ail
 thes,  biases.  It  must  ensure  that
 over  time  the  biag  towards  import
 Substitution  ig  progressively  reduced
 and  in  the  interim  these  disadvan-
 tages  must  be  compensated.”

 Why  do  you  open  it  to  multinationals?

 Then  further  on  the  same  page,  it  says
 as  follows.

 “The  export,  strategy  ‘for  the
 eighties  should  not  be  based  on  the
 Principle  of  miting  concessions
 offered  only  to  100  per  cent  export
 ortenteg  units.  There  ig  scope  for
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 thesg  units  and  we  endorse  the  con-
 cept  of  extending  ७  them  privileges
 normally  available  only  in  free  trade
 zones.”

 There  are  so  many  things.  Then &
 further  sayg  ag  follows:

 “At  the  present  level  of  cash  assis.
 tance  of  Rs.  300  crores,  an  additiona]
 10  per  cent.,  Rs,  30  crores  shoild  be
 an  incentive  worth  trying.”

 Why  not  100  per  cent?  Mr,  Prakash
 Tandon  must  have  liked  100  per  cent,
 but  somebody  in  the  committee  must
 have  objected  to  it  and  said,  no,  no,
 make  it  reasonable  and  increageg  it  Jater
 on.  Then  it  further  says  as  follows:

 “At  the  same  time  existing  penalty ruleg  shoulg  be  enforced  vigorously.

 Then  on  page  7,  it  says  as  follows:

 “Exportable  surpluses  do  not  थ-
 ways  arise  automatically,  Some-
 timeg  when  there  ig  a  shortfall  in
 production  or  indigenous  production
 an  adequate  scale  is  yet  to  be  deve-
 loped,  ther,  tends  to  be  a  tempo-
 म्ा  conflict  between  domestic  con-
 sumption  ang  export.  Since  export
 markets  onCe  lost  can  hardly  be  re-
 gained,  q  part  of  the  production
 must  alwayg  be  Made  available  to
 Carn  needeg  foreign  exchange
 through,  if  necessary,  temporary  दि
 traints  gn  home  consumption.”

 You  starve.  Do  not  east  fish.  Do  not
 drink  milk.  Let  the  oi]  cake  be  ex-
 ported.  You  stop  taking  sugar.  They
 will  only  import  it  for  buffer  stock  as
 they  are  saying  for  wheat.  It  is  the
 biggest  joke.  Then  on  page  9,  it  gays
 as  follow:

 “We  should  seriously  review  the

 Tole  of  public  sector  trading  infras-
 tructure  of  STC,  MMIC,  PEC,
 xझ8८  and  others  to  take  some  basic
 decisions  on  whether  international
 trading  can  operate  effectively  in  an
 administrativ,  culture  of  multi-
 tiered  accountability..."
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 Jyotirmoy  Bosu}  ahd  go  through the
 (sat  (Interruptions)  Mr. deta  pte

 tie
 Cen  you  imaging  that?  ‘You  destroy
 and  close  down  your  public  secter
 units,  Mr.  Prakash  of  Hindustan  Le-
 ver  Ltd.  adulterated  oi]  and  dalda
 business,  They  wanted  you  to  close
 down  the  public  undertakings—no
 public  ownership.  The  whole  thing
 ig  full of  this.  I  would  like  to  Ity  it
 on  the  Table  of  the  House.  I  have
 given  you  q  notice  in  writing.  I  re-
 quest  that  a  zerox  copy  of  it  be  made
 available  because  this  is  the  only  copy
 that  I  have  been  able  to  get.

 Mr,  Venkataraman,  we  are  making
 an  earnest  appeal  to  you.

 MR,  DEPUTY-SPEAKER:  A  _  few
 words  about  Export  Import  Bank  of
 India  Bill.

 SHRI  JYOTIRMOY  BOSU:  What
 else  do  you  think  I  am  talking  about?
 What  else?  (Interruptions)  I  did
 not  know  that  you  ate  short  of  hear-
 ing.  Mr.  Dhillon  used  to  complain,
 that  he  has  to  take  aspiring  and  put
 earplugs.

 AN  HON.  MEMBER:  He  does  not
 need  aspirin.

 SHRI  JYOTIRMOY  BOSU:  Now
 he  gives  once  in  a  while,  an  aspirin
 to  us.  (Interruptions)  If  you  want
 to  know  some  details  about  this  you
 can  read  page  21  and  page  44.  You
 will  get  an  insight  og  the  Bill.  Have
 you  got  it  before  you?  (Interrup-
 tions).

 MR,  DEPUTY-SPEAKER:  I  have
 got  it.

 SHRI  JYOTIRMOY  BOSU:  Please
 read,  ४  Now,  about  the  Statement
 of  Objections  and  Reasons.  (Inter-
 ruptions)

 SHRI  ह.  P.  UNNIKRISHNAN:  Is
 the  presiding  officer  required  to  read
 all  this?

 SHRI  JYOTIRMOY  BOSU:  The
 Presiding  Officer  can  go  to  bed  at  8.2

 why  are  you  getting  cold  feet-in  the
 ब  ।  ४  nationalisation  of  foreign
 banks?  Can  you  tell  us?  You  are
 creating  an  Export  Import  Bank.  You
 म  to  mortgage  it  to  the  nationalis-
 ed  bank  and  the  Board  of  Directors
 will  be  importing  the  special  exper-
 tise.  Do  you  not  understand?  Then,
 do  you  know  what  the  nationalised
 banks  do?  I  have  a  feeling  that  you
 are  in  the  habit  of  reading.  I  do  not
 know  about  your  friends  sitting  next
 to  you.  If  you  kindly  get  the  ?  AC.
 report  about  the  National  and
 Grindlays  Bank  loot,  we  could  have
 extracted  no  less  than  Rs.  18  crores
 frum  the  National  and  Grindlays  Bank
 who  have  illegal  remittances  abroad
 under  different  heads  without  paying
 Income-tax!  They  are  not  touched.
 So  powerful  and  so  many  old  docu-
 ments  in  their  cupboards;  they  cah
 blackmail  the  ruling  class  in  this
 country.

 AN  HON.  MEMBER:  Ruling  class
 in  Bengal!

 SPRI  JYOTIRMOY  BOSU:  No,
 Ruling  class  in  Centre.

 MR.  DEPUTY-SPEAKER:  Please
 complete,  You  ‘have  already  taken  30
 mit.utes,

 SHRI  JYOTIRMOY  BOSU:  I  wou'd
 say,  that  this  is  a  master  plan.  This
 is  a  master  plan.  Master  Plan  Ranga
 garu!  (Interruptions).  Yes,  I  know
 that.  And  the  joint  effaris  of  Inter-
 national  Monetary  Fund,  World  Bank
 and  the  publishers,  Prakash  Tandon
 and  Company  Limited.  Prakash
 Tandon!  And  that  is  why  precisely
 for  giving  you  Rs,  4,500  crores  with
 all  sorts  of  insulting  clauses  attached
 to.  it,  seen  and  unseen,—I  will  not
 bother  about  it.  Strike  have  been
 banned.  One  of  the  conditions  impos-
 ed,  on  the  American  pattern.  (Inter-
 ruptions)  When  there  was  a  Railway
 strike  in  1974  the  Prime  Minister  went
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 to  Teheran  after  about  ten  yours.
 Kissenger  was  there.  A  meeting  took
 place.  <A  telegram  came  from
 Teheran  saying  “No  bonus  for  Rail-

 ways.”  We  are  not  so  big  idiots  as
 they  think.  We  may  be.  .  .  (Inter-
 ruptions) .

 Now,  a  number  of  very  eminent
 economists  have  clearly  stated,  the
 whole  thing,  like  Lati  Kant  Jha,
 LMF,,  World  Bank,  and**—the  whole
 thing  is  given  clearly.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  They  are
 all  Government  servants.  Do  not
 mention  names.  You  carry  on.

 SHRI  8.  P.  UNNIKRISHNAN:  Is  it
 an  insane  word?

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  mention  tha,  Greek  warrior  wha
 invaded  India.  I  want  to  mention
 that  name.  (Interruption).

 Now,  many  eminent  economists  have
 signed  this  statement,  including  Prof.
 ।  3  Gulati.  He  is  not  a  bad  man.  (In-
 terruptions)  I  have  not  said  anything.
 Professor  I.  5.  Gulati,  Professor  A.  K.
 Bagchi,  Professor  Nirmal  Chandra,
 Professor  Deepak  Nayyar,  Professor
 Ranjit  Sau,  Dr.  R.  K.  Rangnekar,  Pro-
 fessor  Dipak  Banerji,  Professor

 ho
 Bharadwaj.  What  have  they

 sta

 “The  present  balance  of  payment
 situation  ig  difficult.  .”
 AN  HON.  MEMBER:  Who  prepares these  statements?  CIA  men?
 SHRI  JYOTIRMOY  BOSY:  They

 have  got  CIA  men,  (Interruptions).
 MR.  DEPUTY-SPEAKER:  You

 started  at  3.03.  Now  it  is  3.30,  Kindly
 conclude,

 SHRI  JYOTIRMOY  BOSU:  Haw
 can  :  2०  cannot  regulate  them.

 (Interruptions)
 MR,  म-  Profes-

 Sors  should  never  get  angry!

 थाह का  ल
 MOY  BOSU:  Mr.

 Rams  secther
 is  getting  inyolved!

 **Expn  j
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 They  have  said  very  clearly—kindly
 make  a  note  of  it—

 “The  present  balance  of  payments
 situation  is  difficult;  nevertheless,  we
 maintain  that  there  is  still  can-
 siderable  scope  for  saving  foreign
 exchange  by  curbing  unnecessary
 imports  and  increasing  domestic
 capacity  utilisation  in  the  import-
 ables  sector.  Instead,  the  present
 policy  tends  to  rely  almost  entirely
 on  the  wishful  thinking  that  Indian
 exports  can  be  increased  massively
 even  in  the  context  of  the  current
 world  recession.  In  this  pursuit  of
 export  promotion,  imports  of  goods,
 technology  and  capital  are  being
 liberalised  in  an  unthinking  manner.
 The  reluctance  of  the  Government
 to  mobilise  domestic  resources  has
 leq  to  a  deliberate  increase  in  the
 import  content  gf  output  even  at
 the  expense  of  the  utilisation  of
 domestic  capacity  and  technological
 capability.  Even  the  recent  decision
 to  import  wheat,  sugar  and  edible
 Gilg  could  have  been  avoided  if  a
 different  set  of  domestic  policies
 had  been  pursued.

 Import  liberalisation,  let  म  also
 be  added,  hinders  the  growth  of
 Indian’  science  and  ‘technology,
 impedes  progress  towards  technolo-
 gical  self-reliance  aind  worsens  the
 prospects  of  employment  generation.

 Such  a  general  policy  towards
 import  liberalisation  ७  reinforced  by
 the  IMF  and  alsq  the  World  Bank.
 This  is  now  leading  the  country  along
 a  suicidal  pats  of  borrowing  from
 the  Fund  on  an  unprecedented  scale,
 which  only  postpones  the  day  of
 reckoning  with  the  balance  of  pay-
 ments  problem  and  also  gives  the
 IMF  the  power  to  impose  ifs  own
 style  of  economic  discipline.  One
 of  the  first  cagualties  of  such  ‘dis-
 cipline’  m'ght  well  be  the  food-for-
 work  programme  and  the  public  dis-
 tribution  system,  which  offer  some
 ।  -  seme,
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 protection  to  the  poor  in  our  coun-
 म.  .  .”  ete.

 I  would  request  you  Mr.  Venkatara-
 man,  to  ensure  to  your  best,  whatever
 you  can,  because  you  have  no  free-
 dom,  I  know.  .

 AN  HON.  MEMBER:  Are  bap/

 SHRI  JYOTIRMOY  BOSU:  He  has
 freedom?  I  agree,  you  have  enough
 freedom.  Let  us  see.  Kindly  save
 the  country  from  a  complete  economic
 ruination,  We  do  not  want  a  second
 set  of  Latin  American  countries  in
 this  part  of  the  world.  And,  that  is
 what  you  are  trying  to  do  at  the
 present  moment.  You  have  given  a
 blank  cheque  to  the  Yankee  blood
 suckers!

 थी
 मुख  चन्द

 डा  (पाली)  :  उपाध्यक्ष

 महोदय,  में  चाहता  था  कि  कामर्स  पर
 डिस्कशन  हो  जाता  तो  पच्छा  था  ,  फिर

 थे  सारी  बातें  वह  कामर्स  पर  करते  तो
 अच्छा  होता ।  संभाल  कुछ  कौर  है
 कि  बिल  की  जो  खूबियां  हैं  या  जो
 कमियां  हैं  उनको  बताया  जाता,  था  क्या
 सिद्धांत  है,  क्या  बात  होनी  चाहिए  इसकी
 ate  ध्यान  दिलाया  जाता ।  लेकिन  अभी
 जो  एक  बड़े  सीजन्ड  पालि थामें टे रियल  बात

 कहे  रहे  थे,  मुझे  उस  पर  ज्यादा  कहना
 नहीं है।  उन्होंने  40  मिनट  अपनी  ग्ीन
 में  लिए  1

 मुझे  एक  बात  कहनी,  थी।  यहं जो
 एक्सपोर्ट  इम्पोर्ट  बक  श्राफ  इंडिया  श्राप

 बना  रहे  हैं  इस  के  सम्बन्ध  में  में  कहना
 Wet  था,  मैने  लाइफ  इन्शयोरेंस  का रहो-

 रेशन का  कानून  देखा  है,  उस  के  पत्थर

 कुछ  डिटेल्स  मिलते  हैं,  लेकिन  इसके  अन्दर
 बाप  मुझे  सारे  विल  में  यह  कहीं  बताते

 की  छापा  करेंगे  कि  जो  श्राप  200  करोड
 का  कैपिटल  लगा  रहे  है  उस  कपिल से
 भाप  को  कया  रिटर्न्स  मिलेंगे?  मुझे  कोई
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 ware ऐसी  बताने  की  कृपा  मरें  जिस  में
 यह  दिया  हो  जैसे  मुन्ने  ऐसा  आइडिया  है  कि

 लाइफ  इन्श्योरेन्स  कारपोरेशन  से  फाइव  परसेंट
 के  लगभग  रिटर्न  मिलता  है।  लेकिन

 यह  बिल  जो  भाप  ने  पेश  किया  हू  इसके
 अनुसार  हमारा  इतना  फपिट्ल  इनवेस्टमेंट

 होने  के  बाठ  हमको  क्या  एनुश्प्रलਂ  निटिन
 मिलेगा-पहुं  मुझे  कहीं  देखने  को  नहीं

 मिला  ।  दो  सी  करोड़  की  धनराशि  लगाने
 के  बाद.  धीरे-धीरे  भाप  500  करोड़

 तंक  पहुंच  जायेंगे  लेकिन  उसका  निटि्

 क्या.  मिलेगा?

 एक  बात  मैंने  देखो है।  क्लाज  11

 के  झ्न्तगंत  श्राप  लोन  देंगे  लेकिन  यहं

 जो  बैक  होगी  कह  किस  बात  के  लिए

 होगी  ?  श्रायात-निर्वातत के  व्यापार  के  लिए
 होगी  ।  श्राप  सवा  पांच  परसेंट  ब्याज

 पर  लोन  देंगे-ऐसा  क्यों?  किस  श्राघार

 पर  यह  ब्याज  की  दर  निश्चित  की  गई  है?
 राज  ा  क्या  ब्याज  लेती  है?  Be

 देखते  हुए  प्राष  जो  दर  बतला  रहे  हैं
 वह  मेरे  ख्यान  में  वहुत  ही  कम  है।

 इसी  तरह से  आपने  जो  बोलें  का

 कॉस्टीट्यूशन  किया है  उस  में  17  डायरेक्टर्स

 होंगे  लेकिन  क्या  झाप  ने  इस.  बात

 को  भी  सोचा  है  कि  उस  पर  कितना
 एक्सपेंडीचर  जायेगा ?  इतने  डाइरेक्टर्स

 की  बठक  श्रगर  बम्बई  या  कलकत्ता  में  या
 मदास  में  होगी  तो  एक  बैठक  पर  ही
 20  हजार  का  खच  बझायेगा  ।  इसके
 अलावा  आप  किसको  चैयरमेन  बनाना

 चाहते  हैं,  उसकी  क्या...  क्व/।लिफिकेशन्स

 होंगी-इसका  कुछ  पता  नहीं  है।  डायरेक्टर
 कौन  बन  सका  है,  उसकी  क्या  वाली-
 फीकेशन  होंगी-पहुं  सब  कुछ  शापने  एक-

 एक  .  में  लिब  दिया  है।  इस  प्रकार

 के  श्राप  जो  बड़ेबड़े  बोझ  बनाते हैं  उनके
 wag  में  में  समझता  हूं  इस  लंदन  की

 फाइनेंशियल  कमेटी  ने  भी  अपनी  गि्पीर्ट
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 में  लिखा  है  कि  उन  में  एम०  पीज  को,
 जनप्रतिनिधियों को  रखा  जाना  चाहिए
 लेकिन  मभमी  तक  भाने  कहीं  श्वान

 नहीं  दिया  है।  इस  में  जो  भापने  17

 डायरेक्टर्स  रखें  हैं  उनकी  क्या  ब्वालिफि-

 फीकेशन  होंगी,  क्या  एबिलिटी  होगी  भर
 वे  क्या  फंक्शन  करेंगे-  इसका  कुछ  भी

 पता  नहीं  है।  इस  तरह से.  बोर्ड  और
 एडमिनिस्ट्रेशन  पर  लाखों  रुपया  जो  खच

 होगा  उसकी  तरफ  भी.  सरकार  का

 ध्यान  जाना  चाहिएं।  बिना  कमेटी  में  गए
 हुए  सीधे  ही  पालंमेन्ट  में  ऐसा  बिल  झा
 जाता  है  धौर  पहले  ही  दिन  उस  पर
 बहस  होती  है  जब  क  सदस्य  उसको

 पढ़कर  तैयार
 भी

 नहीं  रहते  हैं-यह  बड़ा
 गम्भीर  मामला  है,  आपकों  इसਂ  पर  सोचना

 चाहिए।  इस  में  लिखा  इुझ्  है  कि  सेन्ट्रल
 गवर्नमेंट 5  डाइरेक्टर  नॉमिनेट  करेगी ।
 लेकिन  यह  प्राफिट  जो  होंगे  वह  सेक्रेटरी

 होंगे।  उनका  पता  काम  सफर  करेगा

 झर  वे  जाकर  इस  बोर्ड  में  बैठेंगे  पहले
 आपने  स्टेटमेंट  fear  था  कि  जो  इस  प्रकार

 के  बोर्ड  बनेंगे  उन  में  एम  पीज  जनवरी-
 निधि  रखे  जायेंगे  लेकिन  ऐसा  कहीं

 भी  नहीं  हुमा  है  ।  शापने  इतने  लोगों
 को  इस  में  रख  fear  हैं।  उनकी  एक

 बठक  यहां  पर  या.  बम्बई में  होगी  तो
 भगवान ही  जानता  है  कि  उस  पर  कितना

 खर्चा  जायेगा  ।

 भाप  पृष्ठ  4  पर  देखें।  भाप  ने
 चेयरमैन  की  टर्म  तीन  साल  रखी  है  शौर
 डायरेक्टर की  टर्म  दो  साल  रखी  है।

 यह  एक  नयी  बात  है।  आपने  जो  इलाज

 जब  चाहेंगे  उस  को  हटा  देंगे,  रीजन

 पूछने  की  जरूरत  नहीं  है।

 “(7)  Any  other  director  nominat-
 ed  under  this  section  shall  hold  office

 during  the  pleasure  of  the  authority

 nominating  mਂ

 यह  कौन  सी  अथारिटी  होगी,  जिस  की

 जब  इच्छा  होगी  डाइरेक्टर को  रखेगी

 आर  दो  मीटिंग  टण्ट  करने  के  बाद  कह
 दिया  जायेगा कि  शाप  अपनी  तशरीफ

 बाहर  ले  जाइये?  एसी  स्थिति  में  क्या
 कोई  भी  स्वाभिमानी आदमी  डायरेक्टर

 बनना  चाहेगा? बोड़ें  की  टम दो  साल

 भोर  चेयरमैन की  टम  तीन  साल  होगी ।

 डायरेक्टर  की  जो  दो  साल  की  हमें  होगी
 बहु  भी  भाप  की  मर्जी  पर  होगी ।

 मेंने  यह  देखा  है  कि  जो  भी  कानून

 बनाये  जाते  हैं  वे  इतने  वेग  होते  हैं  कि
 व्यूरोकेट्स  के  जाल  में  कख  न  कुछ  गडबड़

 होती  रहे।  कानून  इतने  बड़े  बनाये  जाते
 हैं  जिन  में  व्यूरोकेट्स सारे  खेल  खेल
 लेते  हैं।  इनकी  कैलरीज  क्या  होंगी
 फीस  क्या  होगी,  उस  के  लिए

 कह  दिया  है  कि  हम  सोचेंगे, हम  प्रेस्क्राइब

 करेंगे,  हम  पर  छोड़  दीजिए ।  पैसे  देने

 का  काम  श्राप  का  है,  बाकी  हम  कर

 लेंगे।  चाहे  चेयरमैन  को  5  हजार  दीजिये

 या  3  हजार  दीजिये,  या  तीन  हजार  का

 मकान  दीजिए-क्या.  इमाल्पूमेंट्स  देना
 चाहते हैं  यह  बात  साफ  होनी  चाहियें

 डायरेक्टर  को  क्या  देना  चाहते  हैं-यह
 भी  इस  में  कुछ  नहीं  है।

 This  will  depend  upon  the  discretion
 of  the  Government  or  the  authority.
 You  say  here  “fees.  शेड  may  be
 prescribed”,  What  will  be  the  fees?

 the  authority  nominating  him.”  मेँ  जानना  चाहता  हूं-इस  प्रकार  के

 पह  क्या  मेहरबानी  है?  कौन  ऐसा  ग्ी
 लेजिसलेशन को  लाने  का  यह  क्या  तरीका

 होगा  जो  कार-क  महीने  के  लिए  प्राभेगा?  हैं।

 (6)  रखी  है  उसको  भी  आाप  पढ़िये।

 Cl.  6(7):  “Any  other  director
 Nominated  under  this  section  shall
 hold  office  during  the  pleasure  of
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 नल,  मालकार  हिल.  पर.  मिलेगा,

 te  कार  होंगी,  तीन  नौकर  होंग  -इस
 बिल.  &  -  मालूम  नहीं  होतो  है

 Then  clause  7  reads:

 “(1)  The  Board  may  constitute
 such  Committees  whether  consist-
 ing  wholly  of  directors  or  wholly
 of  other  persong  or  partly  of  direc-
 tors  and  partly  of  other  persons  Zor
 such  purpose  or  purposes  as  it  may
 think  fit.”

 What  are  those  purposes?  :  is  a
 vague  term.  For  what  purposeg  do
 you  want  to  constitute  it?  Kindly
 specify,  kindly  let  us  know  what  is
 meant  by  “for  such  purposes”.  Then,
 who  will  be  “other  persons”?

 इस  बिल  को  जब  पढ़ते  हैं  तो  यह

 मालूम  नहीं  होता  कि  किस  भ्रामक  को
 बाप  रखेंगे,  किस  को  बाहर  से  लेंगे,  उस
 की  क्या  क्वालिफिकेशन होगी,  क्या  टाम-
 डिक-एण्ड  हैरी  को  लेंगे,  किस  परपज

 के  लिए  लेंगे,  कितने समय  के  लिए
 लेंगे-इस में  कुछ  नहीं  है।

 No  person  has  been  mentioned.

 SHRI  XAVIER  ARAKAL  (Erne-
 kulam):  That  will  be  governed  by  the
 rules,

 SHRI  MOOL  CHAND  DAGA:  No.
 You  are  a  barrister.  Point  it  to  me.
 हैं  will  learn  it  from  you.

 Then  clause  8  reads:

 “The  directors  and  the  members
 of  g  Cammittee shall  be  paid  such
 fees  and  allowances  as  may  be  pres-
 ertbed  for  attending  the  meetings
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 of  the  Board  or  of  any  Committee
 constituted  in  of  this  Act
 and  for  attending  to  any  other  work
 of  the  Exim  Bank.”

 Nothing  is  mentioned  here.

 Then  clause  24,  which  deals  with
 Audit,  says:

 “(1)  The  acpounts  of  the  Exim
 Bank  shall  be  audited  by  auditors
 duly  qualified  to  act  as  auditors
 under  sub-section  (1)  of  section  226
 of  the  Companies  Act,  1956,  who
 shall  be  appointed  by  the  Central
 Government.  .  .”

 Will  this  be  done  दा  consultation  with
 the  Comptroller  and  Auditor-General
 of  India?

 जो  बाप  का  कम्पट्रोलर  झर  आड़ीट

 जनरल  साफ  इण्डिया  है,  उस  की  कंटेंट से

 इसको  क्यों  नहीं  रखते  कौर क्या  जरूरत

 है  इण्डिपेडेंटली रखने  की  ।

 Why  not  with  the  consultation  of  the
 Comptroller  and  Auditor  General  of
 India?

 इस  दौर  मैंने  आप  का  ध्यान  बाक  ट  किया
 है।

 दूसरी  बात  में  यह  कहना.  चाहत

 हूं  कि  दुसरे  लोगो  की  जो  भाप  सबसे  लेंगे
 उनकी  कंडिशन्स  क्या  होंगी,  किन  कंडिशन्स
 पर  बाप  उन  को  लेंगे  और  कितने  समय  के
 लिए  लेंने।  कहीं  ऐसा  न  हो  कि

 उन  की  सर्विसेज  इफेक्ट  हा  जाएं।  यह  भी
 इस  में  क्लियर महीं  है।

 Now  this  is  clause  27  (2)  which  says:

 “Without  prejudice  to  the  provi-
 sions  of  sub-section  (1),  it  shall  be
 lawful  for  the  Exim  Bank  to  utilise,
 and  for  the  Development  Bank  to
 make  available  the  services  of  such
 staff  of  the  Development  Bank  hav-
 ing  experience  relating  tp  export
 fmancing  functions  on  such  terms
 and  conditions  as  may  be  agreed
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 upon  between  the  Exim  Bank  and
 the  Development  Bank.”

 Then  ।  may  add:  ‘without  affecting
 the  sefvice  conditions  of  such  staff  as
 may  be  prescribed’.

 किन  को  भाप  इसमें  लेंगे?  क्या  उनकी

 सर्विसेज  पर  कोई  इफेक्ट  तो  नहीं  पड़ेगा  ।

 एक  बात में  यह  देखता  हूं  कि  सारे  एक्ट  के
 अन्दर  श्राप  डेलीगेट  लेजिसलेशन  लासा

 चाहते  हैं  ।  इसी  यह  मालूम  नहीं  होता
 कि  इसमें  जो  डाइरेक्टर्स  होंगे,  वे  कैसे  होंगे  ।

 भत  श्राप  क्लोज  32  को  देखिय े।

 इस  में  लिखा  तभा  है  ।

 Clause  32(1)  says:

 ‘Where  any  arrangement  entered
 into  by  the  Exim  Bank  with  a  cam-
 pany  provides  for  the  appointment
 by  the  Exim  Bank  of  one  or  more
 directors  of  such  company.  .  .”

 Can’t  we  say:  “an  the  Board  of  such
 Company  or  of  the  company”?

 थे  जो  ,  इंग्लिश  का  ग्रकुट  |  बताने

 वाले  हैं,  इन्होंने  बढ़ी  समझदारी  से  काम

 किया  होगा  लेकिन इससे.  बाल  वि्कुन
 ate  नहीं  होती  है।  यहाँ  पर  पेसा  रिवाज

 नहीं  है  कि  पगर  कोई  गलती  बताइये

 तो  उसको  मान  लें  ।  इसमें  जो  लिखा  है,

 उसको  मैं  समझ  वहीं  पाया  हूं:

 “,..for  the  appointment  of  one
 Or  More  directors  on  the  Board  of
 such  company  or  of  the  company.  .

 SHRI  ह.  VENKATARAMAN:  I  am
 unable  to  stand  this  any  more.  I  have
 to  intervene and  tell  him,  he  does  not

 know  the  procedure.  In  the  case of the  Exim  Bank  giving  some  money
 to  any  other  company  or  any  other

 institution,  it  has  the  power  to
 nominate  a  Director  in  that  company
 and  that  is  provided  for.

 SHRI  MOOL  CHAND  DAGA:
 Kindly  read  clause  32.  I  am  reading
 from  clause  32.

 एक  बात  मैं
 थह  कहना  चाहता  हूं

 fe  हस  कैक  को  एड मिनिस्टर  करने  का

 जहां तंक  सवाल  है,  मैं  यह  समझता  हूं  कि
 अच्छा  यह  होता  कि  इसको  कामर्स  मिनिस्ट्री
 के  मीचे  ग्बा  जाता  क्योंकि  कामर्स  से

 इसका  ज्यादा  सम्बन्ध  है।  मेने इस  बारे  में  _
 एक  झार्टीकिल  पढ़ा  है,  भर  उसकी

 कुछ  लाइनें  श्रीलंका  भका  सुनना  चाह.

 हूं

 “The  banks  should  opera‘e  under
 the  administrative  control  of  the
 Ministry  of  Commerce  so  that  uni-
 fied  direction  is  given  to  the  banks
 for  streamlining  the  operations.”

 इसलिए  मैं  तो  यह  सोचता  हं  कि  काम

 मिनिस्ट्री  के  भीने  मगर  इम  को  रखा
 जाता,  तो  ज्यादा  बरच्छा  होता  ।

 इतना  कहू  कर  मैं  समाप्त  करता  हूं  ।

 जा  रहा  है  भीर  निर्यात  घटता  जा  रहा

 है  ।  इसका  मुख्य  कारण  यह  है  कि  हमारे
 यहां  पर  के पिट लिस्ट सिस्टम  है  ।  इस

 सिस्टम  के  रहते  हुए  एक्सपोर्ट  के  लिए
 हमारे  माल  की  क्वालिटी  नहीं  बन  पा

 रही  है  घौर  हिंदुस्तान  का  कोई भीਂ
 सामान  इन्टरनेशनल माउंट  में  जम  नहीं
 met  है  ।  इन्टरनेशनल मार्केट  में  जब

 आपकी  कम्रभिभा  कम्पीटीशन  के  लिए

 पहुंचती  है  तो  वे  कम्पनी  नहीं  कर  “पाती
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 लगाइये ।  मैं  आपसे  कपिल  करना  चाहता
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 हैं।  ऐसी  स्वीटी  में,  लगातार  इसका

 नतीजा यह  हो  रहा  है  झपका  रायात

 बढ़  रहा  है  और  निर्वात  घट  रहा
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 इन  भबवें  के  साथ  में  अन्त  में  यही

 कहना  चाहुंगा कि  श्राप  इस  निगम  को

 इस  प्रकार से  टाइट  करें,
 ताकि

 नैकों
 द्वारा

 जनता  का  जो  पैसा  दिया  जाएगा,  उससे

 देश  का  लाभ  हो  ।  इंटरनेशनल  मार्केट

 में  हमारा  सामान  कंपनी  कर  सके--

 हमारा  आधिक  ढाँचा  सुड़  हो  कौर  गरीब

 लोगों  को  फायदा  पहुंच  सके  ।

 SHRI  P.  ८.  KODIYAN  (Adoor):
 Mr.  Deputy-Speaker,  Sir,  I  am  not
 fully  convinced  of  the  decision  for
 setting  up  the  Export-Import  Bank.
 For  the  promotion  of  exports,  there
 are  a  large  number  of  schemes
 already  operating  in  the  country  and
 there  15  also  a  large  amount  of  Gov-
 ernment  subsidy  and  Government
 help  for  the  promotion  of  exports.

 Here,  in  the  Statement  of  Objects
 and  Reasons,  it  is  stated:

 “The  Bill  seeks  to  provide  for
 the  establishment  of  a  Corporation
 to  be  known  as  the  Export-Import
 Bank  of  Indig  to  strengthen  and
 broad-base  the  existing  institutional
 arrangements  to  meet  the  require-
 ments  of  international  trade  which  ।
 expected  to  grow  further  as  the
 country’s  economy  makes  further
 progress,”

 As  I  have  already  pointeg  out,  the
 institutional  arrangements  are  already
 there.  It  is  now  only  to  strengthen
 and  broad-base  these  existing  insti-
 tutional  arrangements.  I  do  not
 know  how  these  existing  institutional

 hon.  Finance  Minister  is not
 in  थ.  position  to  quantify  now.

 Export  Import  Bank  SRAVANA  26,  1003  (SAKA)  Samastipur  and  46
 other  Railway

 Accidents  (Adj  M)

 In  the  Financial  Memorandum  also,
 it  ig  stated  that  an  amount  of  Rs.  50

 crores  is  proposed  to  be  allocated  for
 the  Export-Import  Bill  in  the  budget
 for  1981-82.  I  do  not  know  whether
 such  an  amount  has  been  provided
 already.  If  no  such  provision  has
 been  made  ang  if  no  such  sanction
 hag  been  obtained  from  Parliament,  ?
 do  not  know  how  in  the  current
 financial  year...

 MR.  DEPUTY-SPEAKER:  Are  you
 continuing?

 SHRI  छ,  ह.  KODIYAN;  Yes.

 16  hrs,

 MOTION  FOR  ADJOURNMENT—
 contd.

 FAILURE  oF  GOVERNMENT  IN  ENSURING
 SAFE  TRAVEL  ON  RAILWAYs  AS  म०

 ED  BY  VARIOUS  ACCIDENTS  —contd.

 MR.  DEPUTY-SPEAKER:  Mr.
 Jyotirmoy  Bosu  to  move  the  adjourn-
 ment  motion.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  I  beg  to  move:

 "That  the
 adjourn.”

 House  do  now

 Mr.  Deputy  Speaker,  Sir,  you  know
 the  railways.  Without  Railways,  the
 country  will  come  to  a  stand-still.
 You  know  that  it  is  the  major  surface
 transport  system.  You  know  how
 closely  it  ७  wedded  to  the  economy
 of  the  country.  You  know  how
 closely  it  is  wedded  to  man’s  life  and
 living.  The  position  of  that  Railway
 has  today  become  the  most  insecure,
 Let  ug  see  the  factual  position.

 In  reply  to  a  question,  the  Railway
 Minister  wag  pleased  to  inform  Par-
 liament that  in  a  क  short  period
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 of

 accidents  has  reached ”6  railway  accidents  have
 taken  placa!


